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MR. DEPUTY-SPEAKER: We take
up Private Members’ Business now.

Shri K. Lakkappa

e
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of MP.s (Amdt.) Bill

15-3¢ hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-SECOND REPORT

SHRI K. LAKKAPPA: (Tumkur): I
beg to move;

“That this House do agree with
the Twenty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 21st February
1973.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Twenty-second Report of the
Committee on Private Members'
Bills and Renolutions presented to
the House on the 2Ist February
1973.”

The motion was cdopted

1530-1/2 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OoF PARLIAMENT
(AMENDMENT) BILL*

(Insertion of new section II)

MR. DEPUTY-SPEAKER: Dr. Karni
Singh.

DR. KARNI SINGH (Bikaner): Sir,
[ beg to move for leave to introduce
a Bill further to amend the Salaries
and Allowances of Members of
Parliament Act, 195a4.

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to

introduce a B'll further to amend
the Salaries and Allowances of
Members of Parliament Aect, 1954

SHRI S. A. SHAMIM (Srinagar): T
am opposing the motion at the
introduction stage.

Extraordinary Part II, Section 2



